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P 	25-4- 2001 

his matter has been taken up today 

on being metion& thy shri S,K.Das,leam&L 

counsel for the applicant and shri S.L3.Jena, 

1 ea rn ed Addi ti n1 S tandin g counsel for the 

Respondents, we have seen the M.A.No. 358/2001 

filed by learn& ASC after serving copy on the 

other side.In this 0.A,,the applicant has prayed 

for arrear salary from 19.6.1996 to 31.12.93. 

Respondents in their M.A. have stated that it 

has been decided to make payment of the arrear 

salary to the applicant for the aoove period and 

in view of this the O.A. has become infructuous. 

Learned counsel for the Applicant submits that 

the O.A. may be disosed of with a direction to 

the Respondents to make payment as per the 

averment made in the M.A. within a stipulated 

periOd.In view of this, the O.A. is dis,osed of 

with a direction to RespOndent No.3 to make 

payment to the applicant as per the averrnents 

made in the M,A.NO. 358/2001 within a period of 

90 days from the date of receipt of a cop1  of 

this order,No costs. 
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